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Applicant and Shrl 3.Dash,learned Additional Standing

e Respondents and have also

R T Couns=l appearing for t
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l In this Original Application th

. le applicant
REJrerdee nay 2 )
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has prayed for a direction to the nespondents to

aNesSpv enes

% \ <\ %‘% commuinicadte the result of the '}i Efli”.vlinax:y
b 2o 0d

to pay him the Subsistence AllowanCe. The case Of
the applicant is that he was selected for t}

Agslstcant or 12.17.193’.}\'& licant has further
‘% stated that one Manorama Mohanty, falsely styling
1- SR | L : £ —~ TPV s ~ i . .
l& herself as the wife of applicant filed petition

applicant filed hi
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Relparaer wet §54

et

fpcuiry was concluded on 13,7,1983 as it ap;ears from
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"the copy ©f the order issued by
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not informed anything about the final result Of
the proceedings and that is why he has come up in
this petition with the prayecs for a di recticon to

intimate the result of the

nd also to pay him the

subsistence allowance on the presumption At h

hag@ been placed under suspension and no final

order in the proceedings have oeen passed Or

intimated to him.lie

mist have deemed tOC be
continuing under susgension,
respondents in their counter have stat
that for the purpose of securing employment as
time scale clerk,applicant has furnished falAse
marks in the HSC examination in his application,

certificat?d submitt@dd by him also
se

cf this he was placed

under suspension and

of which all facilities were given to the applicant
and his defence counsel for perusal of the

documents. aApplicant did not participate in the

enquiry.Ultimately the enquiry was concluded on

he defence counsel of
t

the applican

roved and accCep

ri‘

ary authority

crder

Aated 24,3,1683(Annexure~-R/1l) dismissed the

pondents have stated

hment oOrder dated
Postmaster Jajpur

ant was working
the

ection that

s

M

enculry was conducted in course
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acknowledgement due receipt duly attested shduld be
sent to the Office of the supdt. of post Offices,
Cuttack North npivision i,e. the pisciglinarpy Au thority,
Respondents lhave stated that as this is a matter of
1983 it has not been possible for thém to Locdte the
receipt of applicant acknowledging receipt of the
punishment osler, They have further ste;ted thét the
panishment order was delivered to the agplicant through
she 'i‘o:;tmaster,Jajpur lHead rost Cffice.This averment
has not been denied by applicant by filing any
rejoinder, Res;ondents have further statéd that on a
verification of the punishment register that oxler of
punishment could be located and has peen -filed.
Respondents have stated that as the agplicant has

beehh dismissed from service on 24,8,198 3 andhie has
approaci.ed the Tripunal in 2000 the application is
hopel essly barred by limitation, Going oy the averments
made by the applicant himsel £ admittedly he was placed

under suspensicn in order dated 6,5,1982,Applicant

has not made any averment that during his period of
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eceipt of any Subsistence
Allowance,If he was in receij L of Subsistence Allowance,

then the same must have bDeen stopped with the issue
of the order of punishment dismissing him frocm service.,
Applicant was Kept silent all these years from 1933

and has. approached the Tribunal énly in 2000.In view cf

this we hold that the applicatiocn is hopelessly Darced by

m

limitation,we alsco hold that the explanation given by the
Resporndents apout nonavailability of the receipt ©f the

punishment cmer is reasonable oecause this matter has come up
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limitation,No costs,
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